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​BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL​

​PRINCIPAL BENCH, NEW DELHI​

​ORIGINAL APPLICATION NO. 61 OF 2025​

​IN THE MATTER OF:​

​Narender Sirohi​ ​…APPLICANT​

​Versus​

​Central Pollution Control Board & Ors.​ ​…RESPONDENTS​

​REJOINDER​ ​ON​ ​BEHALF​ ​OF​ ​THE​ ​APPLICANT​ ​TO​ ​THE​ ​REPLY​ ​OF​

​RESPONDENT​ ​NO.​ ​7​ ​(MUNICIPAL​ ​CORPORATION​ ​OF​ ​FARIDABAD)​ ​DATED​

​19.01.2026 UPLOADED ON 09.03.2026​

​MOST RESPECTFULLY SHOWETH​

​1.​ ​That​ ​the​ ​Applicant​ ​respectfully​ ​submits​ ​the​ ​present​ ​Rejoinder​ ​to​ ​the​ ​reply​ ​dated​

​19.01.2026​​filed​​by​​Respondent​​No.​​7​​(Municipal​​Corporation,​​Faridabad)​​through​​its​

​Joint Commissioner, the same having been uploaded on 09.03.2026.​

​2.​ ​That​ ​the​ ​Paragraph​ ​Nos.​ ​1​ ​and​ ​2​ ​of​ ​the​ ​reply​ ​are​ ​formal​ ​in​ ​nature​ ​and​ ​call​ ​for​ ​no​

​specific response.​

​3.​ ​The reply filed by the Respondent does not contain any Paragraph numbered as 3.​

​4.​ ​With​ ​respect​ ​to​ ​Paragraph​ ​No.​ ​4​ ​of​ ​the​ ​reply​​(Page​​843)​​it​​is​​respectfully​​submitted​

​that​ ​the​ ​Respondent​ ​No.​ ​7​ ​has​ ​admitted​ ​that​ ​out​ ​of​ ​25​ ​units​ ​named​ ​in​ ​the​ ​Original​

​Application,​ ​only​ ​10​ ​fall​ ​within​ ​its​ ​jurisdiction.​ ​This​ ​contradicts​ ​the​ ​submission​ ​of​

​Respondent​ ​No.​ ​4​​(HSVP)​​in​​its​​reply​​dated​​19.12.2025​​where​​it​​has​​stated​​that​​the​

​industries​ ​mentioned​ ​at​ ​Page​ ​No.​ ​196​​,​ ​i.e.,​ ​Respondent​ ​Nos.​ ​9​ ​to​ ​33,​​fall​​under​​the​

​jurisdiction​​of​​the​​Municipal​​Corporation,​​Faridabad.​​This​​contradictory​​stand​​creates​
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​a​​jurisdictional​​ambiguity​​that​​will​​severely​​impede​​enforcement​​of​​any​​order​​passed​

​by this Hon’ble Tribunal.​

​It​ ​is​ ​further​ ​submitted​ ​that​ ​the​ ​Respondents​ ​have​ ​conspicuously​ ​failed​​to​​clarify​​the​

​status​ ​of​ ​the​ ​remaining​ ​39​ ​units,​ ​apart​ ​from​ ​the​ ​25​ ​units​ ​inspected​ ​by​ ​the​ ​Joint​

​Committee​ ​(Page​ ​No.​ ​101),​ ​and​ ​have​ ​completely​ ​omitted​ ​any​ ​reference​ ​to​ ​or​

​consideration of the list of 366 units, thereby rendering their responses incomplete.​

​It​​is​​also​​submitted​​that​​Respondent​​No.​​7​​has​​failed​​to​​provide​​any​​details​​regarding​

​the​ ​procedure​ ​or​ ​measures​​adopted​​for​​preventing​​further​​environmental​​degradation​

​and​ ​unauthorized​ ​activities,​ ​as​ ​recommended​ ​by​ ​the​ ​Joint​ ​Committee​ ​appointed​ ​by​

​this​ ​Hon’ble​ ​Tribunal.​ ​Such​ ​omission​ ​renders​ ​the​ ​averments​ ​vague,​ ​unsatisfactory,​

​and unacceptable.​

​The​ ​statement​ ​regarding​ ​MANIDHARI​ ​METAL​ ​UDYOG​ ​is​ ​unsupported​ ​by​ ​any​

​documentary evidence, including any affidavit from the unit owner.​

​5.​ ​That​​in​​Paragraph​​No.​​5​​(Page​​844)​​the​​Respondent​​No.​​7​​states​​that​​it​​undertakes​​to​

​provide​ ​requisite​ ​support​ ​to​ ​Haryana​ ​State​ ​Pollution​ ​Control​ ​Board​ ​for​ ​compliance​

​with​​the​​directions​​passed​​by​​this​​Hon’ble​​Tribunal.​​However,​​the​​Respondent​​has​​not​

​given​ ​any​ ​clear​ ​statement​ ​of​ ​acceptance​ ​of​​the​​letter​​dated​​19.09.2025​​issued​​by​​the​

​Haryana​ ​State​ ​Pollution​ ​Control​ ​Board​ ​on​ ​the​ ​line​ ​of​ ​Joint​ ​Committee​

​recommendation on Licensing coordination.​

​ADDITIONAL SUBMISSIONS​

​6.​ ​That​ ​without​ ​prejudice​ ​to​ ​the​ ​submissions​ ​made​ ​hereinabove,​ ​it​ ​is​ ​respectfully​

​submitted​ ​that​ ​Respondent​ ​No.​ ​7​ ​had​ ​issued​ ​a​ ​Notice​ ​dated​ ​18.12.2025​ ​to​ ​I.S.​

​Enterprises,​ ​Shed​ ​No.​ ​9,​ ​Ward​ ​No.​ ​8,​ ​Nangla​ ​Gujran,​ ​Faridabad​ ​(arrayed​ ​as​

​Respondent​ ​No.​ ​12),​ ​under​ ​Sections​ ​261(1),​ ​254,​ ​401​ ​and​ ​49​ ​of​ ​the​ ​Haryana​
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Annexure: A-1
Proof of Reply Upload Date
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Annexure A-2



​Copy of Media Report Dated 22.02.2026​
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Annexure: A-3



Sanjaya Kumar Mishra <skmishra1047.advocate@gmail.com>

Advance service of Rejoinder in O.A. No. 61 of 2025 in the matter of Narender
Sirohi v. State of Haryana & Ors., in reply to Respondent No. 7 (MCF)
1 message

S.K. Mishra, Advocate <sanjayakmishra@gmail.com> Mon, Apr 13, 2026 at 4:05 PM
To: rkhuranalegal@gmail.com

Sir,

Please find the attached copy of the Rejoinder being filed in O.A. No. 61 of 2025 titled Narender
Sirohi vs. State of Haryana & Ors., in response to reply filed by Respondent No. 7 (MCF) for
your kind record and perusal.

Thanks & regards

Sanjaya Kumar Mishra
Advocate for Applicant
📞 Mobile: +91-98183 26647, 9310326647 
📧 Email: sanjayakmishra@gmail.com

Disclaimer: This communication is intended solely for the addressee and may contain privileged information. Please do not construe this as solicitation or
advertisement as per BCI rules.

Rejoinders to R-7 in OA 61 of 2025.pdf
1913K
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https://mail.google.com/mail/u/0/?ui=2&ik=ddd38dda62&view=att&th=19d8669913469742&attid=0.1&disp=attd&realattid=f_mnx24dec0&safe=1&zw
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	c496730aa56bb5243eda05474d9061280930759446b6553bd335bacbd5e2e82b.pdf

